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CHAPTER VIL
OF ESCAPE AND RE-TAKING.

112. If a person lawfully arrested under the provisions
of this Act shall escape, or be rescued, it shall be lawful for
the Police Officer or other person from whose custqdy the
person so arrested shall have escaped, or have been rescued,
to make fresh pursuit, and re-take him in any place, either
within or without the jurisdiction where he was so in cus-
tody, and to deal with such person as such Police Officer or
other person might have done on an original taking.

113. In order to re-take any person, as provided in
the last preceding Section, the Police Officer or other person
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making such fresh pursuit may adopt the same measures as
he might have adopted on the original taking.




